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s 26 103 2004‘{ Heard Mr.A.Chakraborty, learned -
;counsel fer the applicant. Mr.J. L Sar]fan
% * learned counsel was present for the
i ERalln«'ays.
. o ?; 1 C.A. is admitted, call for the reco--
A }T H %rdé. List on 25.11.2004,
% | ] g Applicant is allowed to appear in
: ) |
T?’F;.:_ o ! ithe, recruitment test for the post of —
“: . v ? Law aAssistant. The result of the said |
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bﬂj/f ‘ ‘ /":o i on the prayer of Mr a.K.Choudhury,
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25.,01.2005 Ms. U. Das, learned coun sel i
24 g appearing on behalf of xkE Mr. J.L.
‘ fe A Sarkar, learned counsel for the
- - : ‘
S/ regspondents seeks four weeks time
7 ' ' to file written statement. List on |
= —— . 25.2.2005 for filing wiitten state- |
ment. ' ! : :
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' o ' | ' ~ Member (h)

< " b
0 25,2.2005 Present 3 The Hon'ble Mr. K.V.

B . Prahladan, Member (A),
Nohw M ‘ On the prayer of Mr. J.,L. Sarkarn
$€"0‘V\—20‘2 an 7\9\1,; _ L ~+ * learned counsel for the respondunts

. S eight weeks time is given to the
, , : : , _
%\' o : respondents to file written statement,
f)f' - ' List on 18.4.2505 for orders.
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A/ O S Ko S e - g7/63(~/ . v Member (A)
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— . 28444054 On behalf of Mr.Je.L. Sarkar learned L
- counsel for the Respondents a representa=

tion is made that the written statement \

' o | L . has already been sent to the Respondents !
Uty . .. ., for vetting. Post the matter on 30.5.,05, r
o o

" Vice=Chairman

/q/o &b by
3054054 At the request of Mr.J.LeSarkar
- learned ceunsel! fer the Respondents case |
.. : : s adjanrned te IS.G.OSo - ‘ﬂ)g i
Ve : (g > . iﬂ//ﬂ/ |
/ (&Y Vice«Chairman !
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i )
415, 200_5 Learned counsel for the applicant
~ . % is absent. Mr J.L. Sarkar, learned
‘ % Railway Counsel seeks time for filing
A { written statement. Post on 22.7.05.
| . % Q,AV/
£ v *"‘f T} N {
5zf/ﬂ / J % : kéaggd4luia<,— _ cy/fﬁ
- " Member Vice®Chairman
S @ E %e Cedy- | |
22 .7.2005 Mr.J.L.Sarkar, learned Railway counsel
) % seeks for further time to file written state
§ ment . POSt on 24.8.2005. <A
No -y Hen s}-@i‘éww’& 4 | Member ~vice-Chairman
Ao Aot hw/ bb = '
| 24.8.05,

Mr. .Nathvlearned counsel on-behalf
| of Mr.ac.Chakraborty, learned connsél. for

the applicant has requested for ad Journw

ment«Mre.J.LeSarkar learned counsel for
the Railway also wants time to file
wr,itt:en statement,

No bO“n ‘(k_ar\;\ 3 WM’B’“"J
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Post the matter on 28.,9,05, - ﬁ
A

‘28.'9.05 gou 1sel repre=

sents Mr.A.Chakraborty/counsel for the

|
e
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Mr .M.Chanda leamcid co

applicants Mr.J °I‘? Sarkar lea;nezl counsel

for the Rallways feeks for timeto file
written statementi

post the matter on 8.1 e05e
Written statement in the meant.iu
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) ; 8e 11 2005 ' Mr. S. Nath. laarned counsel
‘ R the applicant is present. Mr. J. Le
‘ : Sarkar, learned standing counsel '
R\ - 12 —o§ for the r@ilwéys seeks kX 'further
( —‘\d ‘ time xxxEXXkx% for instru'c_tiohs.. Post
Ne - wniHen Stedenant on 22.12.2005. - VA
\'\/V*n heein 1 eet! o r- . 4o ! RNV { S
S . ) - G 11 e . . : - i
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2241202005 Mr. S, Nath. learned counsel fer
Neo. W Ls Lt/ww %ﬁdﬂ the dpplicant is present. ‘Bre JaL.
b - e e Sarkar,- learned stagging counsel feor
- %’w R the railways seeks for adjeurmment,
. A -3 . Pest en 25.1.2006. '
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49“ Q. ol | e Y \VicesChadrman, |
mb P . . o "
NO W lun LA—UVL %M . o
. CE ol 25.1.05.,» Bre JeleSarkar, learned sStane
R R wave s
S 214 I TR R AR S O ding ceunsel fer the railways ‘s¢eks
C e e - d 1oLl ae . fer adjeurnment te get instructiens
fr e e ..." frem the Respendents.
.. LT AR P A LR R Pest the matter en 1li3.06.
ﬂ‘Q ~ N * 1 - 4 .r;‘ C g ‘. - ’
L m ST Vice-Chairman
L - --Lj: l: sf._’ e P -
‘ 1434064 ' Mr.S.Nath learned counsel on” ~
- ; ! 3( é/'éj £ 1 behalf of .BE J.LeSarkar, learned counsé 1

- for the Respondents prays further time to

g, ..u/\/() pé)bxd% +/ﬁ“%"‘ i file written statement.
|

. bﬂ . Post on 1643.,06.
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16.3.2006 Br. J.L, sarkar, learned standing
ALb A)/} W feem counsel for the railways submits that he
/) Lu// ‘would like te have six weeks time te file
2 reply statement., Pest en 91.95,2006.

_ Vice-Chaimman /
me ‘ . " ' [
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| . 1 4542006 Dr.J.Le.8arkar, learned Railway
o fo~— o }c 8tanding counsel was represented and
. more time was sought to file reply - .
Ne wh fone been statement on his behalf. Let it be
Sl | done. post on 5.6.2006.
. Vicz~Chairman
K- G- ob e-chatiman
s bb
N W‘-\’btkws beom 05.,06.,2006 Learned counsel for the responde
b‘\\w?\ ‘ v ents sought for further time to file
e ' : reply statement,
Z’// . Post on 220662008
Vice=Chajiman
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22. 6.E 6 Present : Hon'ble Sri XK. V. Sachidanandan
Vice-Chairman.,

for the railways that the\applicant did not
Wg’--\f' succesé m the said test and) therefore, the

the applicant submitted
objection in closing the
circumstances, the O.A. is dismigged as

infructuous.

Vice-Chairman

jmb/
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22.06.2006 Present : Hon'ble Sri K. V. Sachidanandan -
' Yice—Chgirman. '

When the matter came up for hearing,

Dr. J.L. Sarkar, learned standing counsel for
the Railways submitted that as per direction

of this Hon'ble Tribunal dated 26.10.2004,
the applicant was allowed to appear in the
recruitment test for the post of Law Assistant,
It is also submitted By the standing counsel
for the railwayé. that the applicant did not

- come out successﬁﬂ' m the said - test énd,
therefore, the O.A. has become infructuous.
- Mr. 8. Nath, learned counsel representing the
counsel for the applicant submitted that he

. Itds no’objection in closing the O.A. In the
E cifeuﬁ:sté.nces, the O.A. iz dismissed as

Cinfructuous.

e Vice-Chairman

jmb/
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gri Jayantajit Bora, working

as Junior Engineer—II (Neutral

Control), Rly. @tr. No.&17E,

=,/ e A {>r.4KA° qyyacﬁuuvn/(

s

MNew OGuwahati Railway Colony,

Ramunimaidan, Guwahati-21.

Applicant

-~ Mg, -

1. Union of India representec
by the Ex-Qfficio President,
the General Manager, Northern

Failway, New Delhi.

2. Indian Railway Goﬁference
Association through ite
General Secretary, D.R.M =
(ffice Complex, State Entry

Road, New Delhi-5%.

. The General Secretary,

Indian Railway thfereﬁce
Association, D.R.M's Office
Complex, State Entry Road, MNet

Delhi~5%.

4. The General Manager (F),
M.F. Railway, Maligawh,

Guwahati-11.
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5. The Chairman,

i Railway Recruitment Board,

Station Road, OBuwshati-i.

Respondents

etsaris ittt et hrepen et otes

Details of the Application :
ii.‘Particulars of the order against which the application

I
I,
ils made :

This =~ application is made for allmwing- the
“applicant to appear in the recruitment test for the post of
Law Assistant to be held by the Railway Recruitment Board,

GBuwahati and for setting aside the letter dated 31.48.2034.

|
| N
ﬁﬁn Jurisdiction:

The Applicant declares that the subject matter of

ﬂthe application is within the jurisdiction of the Hon 'ble

Tribunal.
'3, Limitation:

! The applicant declares that the application is within
. the period of limitation under section 21 of the

Administrative Tribunal Act, 19845,

4. Facts of the case:
i1 That the Applicant is citizen of ITndizs and as such
is entitled to the rights and Privileges guaranteed by the

,fﬁonstitution af India. He is a member of the Other Backward

' Class Community.
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4.7 That the Applicant was appointed w.e.f #4.11.1993
under  the Ministry of Railways and posted under the

‘organisation, Indian Railway Conference fgsociation (for

short IRCA), respondent no. 2, with Head Quarters at New
Delhi. IRCA is an unit under Railway Board like other Zonal
Railways and Production units. General Manager, “Northern

Railways is the ex-officio president of IRCA.

403 That the applicant is posted within the
geographical jurisdiction of N.F. Railway, and his salary is
;made hy the Office of the respondent No.4. There has been
vacancies of Law Assistant in N.F. Railway'under the control
‘mf General Manager, N.F. Railway. These vacancies of N.F.
~Railway having notified for recruitment, the applicant
_legitimately expects consideration for selection/promotion
; against the posts of Law Assistant under General Manager,

N.F. Railway.

4.4 That the applicant is at present working ss Junior
: Engineer—I1 (Neutral Control) posted under Section Engineer(h/{))
New BGuwahati, N.F. Railway. His present scale of pay ig

Re . Seag-a80a/ .

4.5 That the respondent no.3 published Employment
Notice No.: @1 of 26084 on 12.66.2684 in  the "Employment
News" inviting applications for the post of Law Assistant
along with some other poste. The total number nof vacancies
of Law Assistants to be filled up is 7 (Seven) out of which
2 (Two) vacancies are reserved for 8C, 1 (One) for 8T, 2

(Twe) for OBC and 2 (Two) for UR.
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Copy of the Employment Notice dated
2.86.2884 is enclosed as  Annexure

HAID.

24{é That the post of La@ stistmnt carries scales of
pay Re. 6568-18003/~ which is much higher than the present
épay scales of the applicant. It is stated that the post of
'i.aw Assistant is higher in status and rank than the present
o /n whredh

jpést,\the applicant is working.

4.7 That the mirimam educationgl gqualification
’rgquired for the post of Law Assistant for serving employees
is Law Graduate with at least 5 years service in any btanch
10% Railway Administration. It is stated that the applicént
ig a Law Graduate from Gauhati University and he has served
éthe Railways for more than 1€ years and hence he has the

reguisite qualification for the post of Law Assistant.

;4;8 That the applicant begs to state that the last
zdate of submission of the applications published in the said
iEmployment Notice dated 12.06.20804 was 12.687.2004, It iw
further stated that the respondent no. 3 extended the last
Edgte for submission of applications to 206.08.2064 and
puﬁliﬁhed the notice on 22.47.2084 in the daily "The Assam
fTribune“.

Copy of the notiée published in the

"The Assam Tribune" on 22.47.,2004

is enclosed as Annexure "R,

5459 That the applicant begs to state that he has

gpéssed the LL.B Final Examination held in December, 283
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under Gauwhati University with Second Class and he has
obtained 52.4% marks. The result of the above examination
Mag declared on 18,.¢98.2084. Therefore, the applicant has the

requisite qualification for the post of Law Assistant.

4,14 That as per clause & of the said Employment Notice
tated 12.96.2004 candidates serving in  any Gpvernment
4Department ar Public Undertaking including Railuweys should
épﬁly through proper channel or should apply directly to
respondent no. 3 with NO ORJECTION CERTIFICATE from the

Employer to avoid delay.

4.11 That the Head Office of the applicant as already
stated above is at Mew Delhi and hence applying through
‘pvmper channel would not have avoided delay. The applicant,
therefore, opted to apply directly with NO OBITECTION
CERTIFICATE ( for short NOC ) and with this view he applied
for NOC by his letter dated 12.68.2¢84 with 2 reqguest to
gend the NOC by fax message. The applicant sent the wsaid
letter dated 12.48.2084 through fax message on 12.68.2034
But  without any result. He then again sent the ssid letter
through fa# message on 17.688.2084. It is stated that the
.abmve “fax messages have been received by the respondent
.HGME- The applicant did not receiv§J No Objection
Certificate, and by seeing no other way has submitited his
application for the post of Law Assistant on 26,98 . 249034
;withmut NOC from his employer..

Copy of the letter dated 12.48.2004

with fax message reports datec

12.648, 2004 & 17 .698 . 20034 g&re

enclosed as Annexure “C".
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4.12 The applicant humbly begs to state that as per

é,R‘s No. E(NG)78/8P/1 of 27.42.1979 (content of which was
published in the book BAHRI'S RAILWAY ESTABL ISHMENT RULES &
LAROUR  LAWS, B8th Edition, 208681 at page 9491) Railway
employees are given four opportunities in a year to apply in
response  to notices of Government Departments etc. except
where withholding of such applications is considered

justified in the public interest. Some of the guidelines for

Mithhmlding applications are 3

ta) The Railway employee is engaged on important
time-bound projects and the work should be seriously

dislocated if he is relieved;

(b) A Railway employee is under suspension or is

%acing departmental proceedings/prosecution in 2 court; and

() A Railway servant is applying for a post which

is eguivalent in status and rank.

4.13 That the applicant begs to state that this is the
first time he has applied for better post out of four
gppmrtunitieﬁ a5 explained above. It is also stated that he
is not engaged in any time-bound projects nor he is facing
any departmental proceedings/prosecution in & court and
there shall be no prejudice to the department if he is
relieved. It is also stated that the. post of Law Assistant
éarries higher pay scale than his present employment. He has
;pplied for the post of Law Assistant for betterment of his
é@rvice career and life.

4.14 That the applicant apprehending non granting of

Y

gk
E
i
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NOC filed 0.A. No.:19¢/2084 bhefore this Hon'ble Tribunal.

4.13 That the applicant is working at New Guwshati in
,the post of JE-II. He has been étagnating in the same post
mince his appeintment. His service has always been very
fefficient and considering the importance of the Jjob he takewy
al} care to maintein efficiency. But he has not been
considered  for  any promotion. It is  submitted that his
efficiency should not be counter productive to stall his
;future pruﬁpects. for higher post within the scope of
promotion/appointment. He had apprehension that on the ples
‘of the indispensability his case for granting NOC would be

rejected dehors the instructions of the Railway Board and

rignoring the directives of the Railway Board.

4.16 That during the pendency of the aforesaid 0.A.
Nq.:l?ﬁ/2ﬁ64 the respondent No.3 issued letter No.EP/H1929
dated 31.98.2064 stating as under :
"In reference to the employee’'s letter cited above
it is advised that 8Sh. Jayantajit Bora’'s
application for appezaring in the selection for the
post of Law Assistant/N.F. Rly is not considered.
Due to acute shortage of supervisors in MN.C.
(Irganisation No objection certificate can not be
given at present.
Request can be reviewed whernn position

improves.,"

The above letter was forwarded by letter dated
B9 . 049 . 2004,

Copy of the letter dated 31.88.20804

‘j /SAhea
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arnd  letter dated @9.89.2¢84 are
encioged &% Annexure-~"ND" and “E®

respectively.

I4.17 That the aforesaid 0.A. No.:19¢/2804 was withdrawn

by the applicant on 13.89.2¢84 with a liberty to file fresh

application.

- Copy of the Order of this Hon'ble
Tribunsl tated 13.&?,2@ﬁ4 168

enclosed as Annexure-"F",

i4;18 That the letter dated 31.48.2084 shows that the
applicant’'s application for appearing in the selection for
.thé post of Law Assistant was not considered. It is humbly
submitted that such non-consideration of application for
appearing in selection for higher post, is arbitrary and
illegal. it is further submitted that when other employees

are  granted opportunity for appearing for such selection,

non-consideration of  the application of the applicant is

denial of equal opportunity in public employment and offends
ﬁr%icle 16 of the Constitution of India. Right for
lCmngideratimn for selection/promotion being a fundamental
right the respondent No.? has denied the applicant of such

precious right for consideration for selection/promotion.

4,19 That the dealing of the case of the applicant by
the respondent No. 2 and 3 is without application of mind.
the same letter dated 31.48.2004 states that due to acute
shortage of supervisors in N.C. Organisation NOC can not be
inen at present. Such an observation without consideration

of the case of the applicant with reference to the policy
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and instructions of the Railway Board is jeopardising the

promotional prospect of the applicant.

4.2 That the ohservation in the letter dated
§31L68.2ﬁ54 that request can be reviewed when position
im@rovea explicitly demonstrates non application of mind.
:ﬁfter the selection is over consideration of the reguest or
review shall be redundant and without any purpﬁ%e. The
capplicant stated that the letter dated 31,68;ﬂﬁﬁ4 has been
issued splely for the purpose of blocking the promotion of
‘“the applicant so that he is compelled to serve in the
 present %ssignment, this the respondent No.3 has done for
:the sincerity and efficiency of the applicant in his Jjob.
The applicant is thereby made to suffer loss of promotion

for his efficiency and sincerity.

4,21 That the post of supervisors which includes Tunior
‘Engineer—~1, Junior Engineer-II, Section Engineer and Senior
Séction Engineer are filled up hy promotion and recruitment.
The IRCA authorities are neglecting to promote/recruit such
supervisors for reasons best known to  them. For such
;inactiun of the authorities the applicant should not be made
to suffer. Such administrative action is not just and fair,
-more S0 in the matter of promotional prospect of the
service, and where the applicant has no hand and is in  no
»bway involved in  the process af filling up the post of

Supervisors,

R That the IRCA authorities have already in mind the
policy of closure of Neutral Control points over ronal

i Railways. As such N.C. staff have been rendered 5uﬁp1ms and

%"7": ~ ] Ay
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ha&e been under consideration for redeployment. In  the
circumstances hlnck ng the applicant in the Same
organisation (IRCA), and denying the scope of promotion in
regular and permanent cadre of the Railway itszelf, that too
ini two grade higher scale is arbitrary and devoi@éﬁ of
pfihﬁiples of juzst and fair administrative actions.

Copy of the letter dated 11.49.2dd1

is enclosed as Annexure-"E".

4,23 That the applicant begs to stale that he has been
serving in the department for last 11 years without even one
prbmmtimn“ Government of Indig in many departments has
introduced time bound promotion scheme/insittl promotion to
enéuve that employees get promotion within & reasonable
per1nd, The applicant reaamnab%? pxpects promotion  and in
v1em of the present position of the IRCA as narrated in  the
aﬁove paragraphs, viz. non recruitment, non promotion,
closure and rendering surplus etc. the applicant has no
ather scope of promotion. In the circumstances the Railway
i§$elf has given a silver lining in the promotional
pﬁospectﬁ of the applicant under the established procedures
ana entitling the applicant to appear for consideration for

selection/promotion to the post of Law Assistant. The

applicant having qualification of degree in Law (LL.ER) is

entitled to submit himself for consideration for the said
service &s Law Assistant, and he humbly submits that his
gqualification of the degree in Law shall be made use of in
the interest of public in the event of his caming outl
successful  in the process. Non consideration and denial in

the circumstances is arbitrary and whimsical.
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Siw Ground for reliefs with legal provisions.

|
L
S.1 For that the applicant is eligible for the post of

L.aw Assistant.

EnQ For that the post of Law Assistant is higher in

5€étu5 and rank than the present post of the applicant.

D3 For that the post of Law Assistant carries pay
srales of Re,sR@d- 18588/~ which is two grade higher than the

present pay scale of the applicent i.e. Rs.5600-8683/~,

2.4 For  that the applicant is eligible for availing
four opportunities in a year to apply in response to notices
of Government Departments etc. as per RB's No. E(NG)78/AP/1

of 27.382.1979.

o

F3.5 For that the respondent NMo.2 &nd & have not
atbitrarily and whimsically considered the application of
the applicant for appearing in selection for higher post

which aoffends Article 14 of the Constitution of li.dia.

G.6 For that non consideration of Uthe applicatimn‘ o f
the applicant is denial of equal opportunity in publioc
|
I
employment and offends Articls 16 of the Constitution of

India.

5.7 - For  that the respondent No. 2 and 3 have issued
the impugrn>d letter dated 31.88.2084 without application of
m%hd ane. 1t has been issued solely for the purpose of

blocking the promotion of the applicaﬁt,

- 5.8 For that the applicant can not be made to suffer

loss of promotion/selection to higher post for inazction on

Voo

?A;/

‘9;&\/ Tt
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the part of respondent Neo. 2 and 3 in promoting/recruiting

sUPErvisors.

5.9 For that the application for granting NOC has been
rejected dehors the instructions of the Railway Roard and

ignoring the directives of the Hailway Board.

.16 For that denial of isscance of #NOC by the
respondent No. 2 and 3 iz agaeinst the due process of law and
procedures established by law and offends Article 21 of the

Constitution of India.

.11 For that in any view of the matter the applicant

is entitled to the reliefs sought for.

Details of the remedies exhausted

th
s

There is no other efficacious remedies under any
Rule and this Hon‘ble Tribunal is the only forum to

adiudicate the subject matter.

7 Matters not previously file or pending with any
other court

The applicant declares that he has not filed any
case on the subject matter before any court, forum or any

ather institution.

8. Reliefs sought for
Under the above facts and circumstances the

applicant prays for the following reliefs

8.1 The applicant be issued NOC by the respordent” no.
2 and 3 for appearing in the recruitment test of the Law

Assistant in M.F. Railway.

Joug o 22 >
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L

= I, The letter dated 31.68.2084 be set aside and
quashed.

Qjﬁ The gpplicant be allowed to  appear in the

recruitment  test of the Law Assistant and his application
zhall not be rejected on the ground of non submission of NOC

fram'emplmyer"

8.4 Any other relief or reliefs as the Hon 'ble

Wribunal deem fit and proper.

The &bove reliefs are prayed for on  the ground

mtated in para 5 above.

9.  Interim Relief
buring the pendency of this applicalion the

applicant prays for the following interim reliefs:

Fal The applicant be allowed to appear in the

recruitment test of Law Assistant.

Q.2 Any  other relief or reliefs &8s the Hon'ble
Tribunal deem fit and proper.
The above reliefs are prayed for on  the tround

stated in para % above.

1eda This spplication is filed through the Advocate.

11, Particulars of Postal Order:

i) IPO No . 2ob-(14) 77
ii) Date of Issue @ ) -—9 —0 [/
iii) Issued from 3 CS D 0
e
!«

iv) Payable at " . \
LHwcThak

12. List of Enclosures: As per Index.

Yerification




Verification

I; 8ri Jeyantaiit Bora, son of 8ri Chakreswar
Bora, aged about 37 years, & resident of New Guwahati
Railway Colony, Bamunimaidan, Gueahati-Z1, do hereby verify
thét the statements made in the paracgraphs 1,4,6 to 12 are
trie to my knowledge and étatement% in para 2,3 and S  are

true  to my legal advice and that I have not suppressed any

material fact.

3
And I, sign this verification on this é6th day ;§§Zé; ,

of October, 2484,

SIGNATURE
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49 | Appr, Tclocqmmumcnuon tulmningr Gr.l .30.:0-1 4500 | 1832 o/ Ololat:fig 121 M4 |~ 40 ). TV Trade and 1 yenr axpotinrica as caoual TCMAWM in S & T°
’ : . Depnririent OR (¢) Must bs o cosual TCMAVM for 3 yenrs In 8
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shpena will be poiil 83 opplicatio. Yhe sslaclig candldatas ata labte 1o bn postod any whate on Northsast Frontior Roliway. Candid,;ps will have 10 giyo sscurity daposd and racculy Indementy
fond wherever necossary, . o : ’

. . X .
147 There 1s no roservation for parsons with disabilities In this Employment Notice. Generol tanager (P), Northeast Frontler Reliway, wit il In tha quots resatved for porsons with dicandilrpe
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toguinita quatification, The candideta muatwnclone fha praof of gialification. Thoss awalting fosuits of the finsl exsininntions.oed nol apply,
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to 47,4810 40, 30 to 01, 62 to 63 anv 64 to 86, X . v o . , !
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©ov e bama i e spaciied {ormat tating winch they will b Ltoatad as mvanoivod and subsoquanl roprosantaliuns for thango of cumntnuitly status witl not bo onfortamey

1.14 ° SeloctionfRacommondation by RRIY dous not confm tipun candldatoys ony 1ght of eppolntment in Raoflway.

1.15 .- The entranco tn axamination is provislonst ns applicahons arp chackod thatoughly talar on. f a condidate dons not fulfli aiy condition given in this Emiploymant Notice. tusimer candidatico will
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AT Gotected mala candidatos wha are inally npnointad are fabte for netlve rurvien iy Kallway Eonglondes Unit of Tanitant Ary,
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' 110 Feae second class Rallway Pess ar aid when admizsible wilf Le issund to thn candidatos bolonglng (o SC/ST communitias when-thay ara cofind for writton
' thny sahmit volld caste corttilenia Al ollmr candicatus mu tegquited (o wppaar in the oxnanurstiona af thall own conl.
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1.22  Candidute should Ml applization tarm In hismar awin eadenting. 100 1 (eund that snmaebody olao has Mled thy same, (hy candldature will be cancallad ‘e
123 EAUTIQN:
1.23.1 Any materlals aupprosaton of {2ty or asubmiing ferge cortiticalolenata curtificate by & candideto for socuring eliqiblity andior obtaining privitogos including Irega travol for

appueeing In (he oxamingtion ahall by Habte to not unly fae refoctlon of Mafitor candldaturo for tho partleulnr roctultmont for which holshoe has applied, but he/aha will alno be
dabarrod from all exaniinations conthicted by aU REND all tvar thn tountey dor a potlad of 2 yoars ang logal action wharovar wareantad, -+ . . . . .
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2.3' Tho sytlabua for the vaitton examination will be nenmhy in conformily with the educational standerds endlor techinical quatificationg pwwibmof thw posts, qutlom will tie ot Sticiive mt\m 3¢
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24
-8 . Thvo Answer Sheutn/TOMI) st ta i duplicato ualng catbonlnss paper snd evatustion is \oilzad. The (uestion Bookldl and the Answer Shoots srelo.be ‘bldt mmo ; ~»,'-"," o
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21 thl selection Wil bo based on tho wtol marks obiatned In tho wiilten examinotion snd Imcrvluw. whcwvor prov!dad plus cearing Apmudbl mu tosV vision m| m [ mulmd ’
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2.8  Tho oppoinimont of princtod cinvidata ts subiject (0 his pansing caquish dical Fitnans Tast cordductad by the Raliway Admmlnlullon.‘ ] ‘ S e LRI
] . ' .\ .
3 R ESEHEI T ' .
the Tud tor will hova 10 pans 1oqiifalte mndical finss loat{s) conducing by the anlwny Admmistration to ensire thet the candidate & aed el iy (10 iy o thy
u\mcu runnndui wﬂh thy poul. Viguat Actuily S1andatd 13 one of tha Imporiani critntie ot medical fitness ol muwng' slafl, Candicdates are not 6ligivts for any eiternslive apummmnnr W 'rmy tad 1 (he tnat
conduictod by the Ralhwaya befoco sppolntmunt, tos ny rasson, The madice! standsrda for diffarant catagories are quilinet balow: X ‘ '; .
A- 11+ Phymcally it in oft rerpocis, Visunl Stondaras - Listancs Vision: 6/6, 676 withoul gluaens Noar \inton: 6n: 0.0, 0.6 without glagset (must ciein Fogging T uu PR :
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i . . ) ¢ et o el
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‘e Far Singts Applldation, fans for anty ont oot shionhd * onclosad,
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2.5 Yhe candignian ouid witle tha Emplayant Notlco No. Name of the poat applied for, Catagory Numbor of e post and Name Ang poatyl sddrass of (tis candidato on the roverse side of Bank

{intifsnaca pm\'mlod W the Indlan Postvl Ordar. Gl . .

76 Remiltanco of axanunation feoa In any ofier form oxcept Bank DraltiPO wit not ba ucceplod.’
{7 Tho parigunes of Bunk O1sfIPO nhoutd be lndlcnlcid n thy space qrovudoa In’ um‘pr,aucripnd ppplication format,

78 Anapplicntiun not accompantad vith Bank DraflIPO of requisite nmount lowards examinstion feofiostat chorgos wili by summarily tejatied. »
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0.1 - Tha torm ahauld be filled up in candidatgs’ own handwiting,. , + -
i . 5 ! R

) v 0.2_"" Applicntion(s) ahauld ba madn on good 'qunllly whita A-4 | foolocap blzo pialn paper an
ansura tat the application is tegible, prefarably typad in Engliah or Hindl, . v

8.3 Coudwntes purchaging prnted application form from tha matkel should entuls that 1t canforms to the formal prescribed In the Employment Notice,, ! .

o '?'8.4,;:"'7ho npplication should bo fited up by the candidata In Wsmor own handwriting, with Ink/ball polnt pen (et In poncli).dstod and signad. Only International numaerats (1o, 1.2, ote } should be
usad. The oppiication form thauld bia tilind up In English or Hind only, strictly obsarving tha Instructions given In this mployment Nollca, The ¢andidats shiould atilx hiather qonnul sighature in
" Iha epplicotion rorm (English/Hindl), Applicatlona signed in capitel lallors / spacod oul tzitors will be traatod as invalid. o :

. 88  The Crndidato's Addross with Pin Codo, Father's noimo and Nanroat Rallway Siation should bo written legibly In ENGLISH 'n bold capltal loltere, even If a Candidate fills-in the e
sppiication form in Hind}, . : : K . " "

» . . 88 " Phatogtaphe: One racant (not aarller than enn mantl fram the data of appllcalion) pannport gize photograph with clorr front view of th candidata In normal biack & white sifire without-cap snd
o sungiasaas should ho paalad on the applicotion foun in tho sptce provided and slgnnd on Ihe photograph ns wall ns In (he space provided in the Hox balow the photograph. Two Idantical exira
coplos (dufy akinnd ua thy froal) of tha photegeaph shiould ha ancloned wilti tha application Indicating condidatn’s name ond catagory numbst on the rovares of each photograph Candidatas

. may noto that the RIS mny rejact st /iy stagn for panting old/unclear photograph on the sppliéalion drd Jor 80y Wgringaiit vailalions batvean photograph pasied In tha spplication and the
. "aclusl physlcel eppodrance of he candidate, . - : . ’ ‘ P . . :

- 8.7.,1- In parn-2 of tha apnlication fonn, candidate should Indicate any two visibla marks of identification ke & mole or o scar olc, Narmaly this should be vame marks sotorsd in tho ofmeial =
" ldontification documants tuch ra Sehtanl Loaving Canillcats olc, . .

i

g ;l)ha canvitats ehoutd wilie the detterillon at pare-6 of the spplication form In EngllshHind! in thelr own tunning (not In capital/apaced sut lottors) handwitting, talling which'thelr applications will
0 rojactud. )

3 -\‘:,:q.'ﬂ’s 2 Proot of nge, proot of qualicalions/axpatience and prool of communlily should bo enclosad with tho applicallon. Attestad Xorox coplas of tha bonnfida corlificates (ssund by the compotont:
e Branbritios onty should bo anclossd vith application forr and not tho originals, The cortiNéntes If not In Enghisn/iindl should be panind by attesled Iranslated Englsh/Hind! caples. ¥

8.10, Condidntes miu taqulind to annd clode pitanted coplos of all relnvant mark shools snd of the final/provinlonal certificalos In ptuof of thelr od lonal/tochinical qualificath

“8.11 - 1t ahould ba undgeatood clapety thal the énclosura twm parf of tha application, Thorglora, sl anclosures should be sant stong with the applicalion and If any anclosuros s1e sent seperalsly, the
agphication wll ngt ba connaciod and will stand rojaclod, : :

3,42 Each candtlitata ahoald cand anly ond applicntian complete In all imapact for one calogory of pot (Excapt wharaver tingte application e (nvitnd for mora then ona calagory of Posta) Candidate

+ subhiliting more har ona application for o eotegaty witt ha disqunliiod, I any sueh eandidato pte wateyted nadvarently, he/ahio will not be ofierad appolnlfmant fatar on and ts eveit llabia 0 by -
Untntind from nll Q1T oxsminaion fof a pailod o 2 yauig, . . ‘

8.3 A condldnlo’s singla applicstion only 8hauld be contalnad In ane covor, Covera with more than ong opplication wiil bo summarily rejecied.

6.14  Candidata who in to npply for more than ene category shouid nand separste application, soparate IPOIOD for the proscrivod valuo as wall ae a ssparslo 88! of encicsuins as reguind for ench
calogory in sepaiste covars, g

ko

__'15 Applitntians which ma liegble. Incompieta, unsipnod, signed In capltel Inftora, nat on preacribad format, withou! photo of candidate, nol having Xerox copy of canificnies, not having IPO/ON of

having 17OI00 purchasnd bofore daly of noliflcation any vhar closing dala of Employmant Nolice aro lable 10 ba rojected. If tho posl and catogory nymbet Is not Indicatad on ino top of the-
envolope containing tpplication, Mo gema will not boe enleralnad. | ) :

Vel

"+ 816, Tho envolopo cortalning tho applicatien sheuld ba clearly supar-scrbed In RED INK “Application for the Posi of Castegory No._ . & Community, i.a
. © SCIST/ORCIUR/AESM', withoul wich the application wilt be rojectod, . S :
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h foliowing wnclagures should bo fitmly stilchod along with the appliention in (o glvon ordor: . .

LY .
=#), Avalld inhan Pastal Oraar of the Bank Dealt fef Iho nmaount s prascilbed In Para 7 of the applicalion ahould ba tirmly tisd/annexed on ho {op of the spglication fotm.
. Two capins of ldentical paseport cized phetogrephs duly signed on (he froni, firmly slltchad to the sppitcation (opart from one copy pasled,on tha foim), -
- Application fonn by the mascedbed lormal,

S-0)7 AtlnetadiPhetostal cepy of Maticulation of aquivalont cerificate ragarding the proof of nqe. : h -
i f-e) Attostad/Pheiontst opy of Ihe Acadamic/Tachnlcal qudhiication snd matke Hat ng applicable,
o AMBWEDIeNRl copy of Coate cariileata Bom compriant suthoiiine nal bhating 1o tank of Tahsldar in the cass of GCIOT candiislns
Ng) Atlestad/Phoiosiat cepy of community Coruticnta in tha prascibad format ax par Annexure { lausd by the campeatent sulbority In case ¢f OBC condiiaineg,
< h) s Bx-daevicaman applylig taf tha poat ahed submit Allastad/hotosint copy of approptinta gartificatn lssusg by {he adtvicos to clalm aducifional sandarss |
). No oblaction codtitleate from s employsr, It aiteady amplayad. ) ’ ‘ .
I} +Inease pravdous exporlance i osedntial, documnntary proof should ba enclosed indlcating parlod of sorvicoe,
k)., Attastod/Photostat copy of ruqulalts cartificsto In cone of cleiming 296 foloxalion, '

WAL ENGLORUIES SHOULR NE BIWHER M ENGLISH OR IN 1ONDE ONLY, WHERE CERTIFICATGS ARE HOT IN ENGLISHIMINGY, ATTEBTED TRANGLATED VENGION (10 L
HINDIENOLISH) SHOULD BE BRCLOSED, LI APULICATIONS WITHOU Y 111 REQUISH E BNGLOSUIRIS WILL BE RIBECTRD N

CUE ANY OF YHE ARDVE FNCLOKURES ARE

NT SEPARATELY OR RUDGEQUENT TO THE RECEWT OF APPLICATION, C‘R THE ENCLOSURES NOT FIRMLY STITCHED 10

. S ADPLICANDN, THR APPLICATION WILL 16 REJBSY O, '

10, - QERZINMTIREEIGR G i
Yha npplications, which wultar fiom any of tha (oflowing defictanctas/lireguintiion, wil'ba summanty tejacted.

. ]
) mcmmplnmhllr-.;ilﬂ;u applcations of applications mado on advarittamanta cutliogs appoaring I Hawspapor
) Unsigned and pndated apptcations nr walling nama ki capliota undar slgnetire colutmn of on the phologiaph
lity Appitentlons wilh PO/ ek Dinlt of togser valun than proscabad or 1RO purchasad ptlot ta ha doto of publication of employment not ce.
W) Applicattons without complote/propar sncloduras or snctonuren otliar fnn in HindVEngiish or Hlegiulo encloouras,

¥ \Without tha phatalraph pasted an thiy rppleation and slgned on tha front, oo .
i) APPIGALOAS ol i) ontonmdy vt the famin :
iy Wiltiout propec caile cotiiinnta In ranpnet of 5CISTIODE eandidalos, "

iy . Applicatiens ol untier/oves agod candldatay - .
Wy 77 Applicaticns of cahdhtotes who da nol Rl (ha atlglufily crliddn,

k)t Appheationg incolved uitor the cinsing dale bnd o, ) [ PR TR R SR . .
Lxd) i Applicalens withdut tha condluntes’ thwmb tmpragsion in thn proaciibed place,
ah} . Apphieaniona withidt dncintatmnin tha condluntas’ tuaning hang witing In The prascritiay place ) . .
! ) -0 The anvalops coniniming the applicelinn shoutd b claardly super-scribod I RED INK “Apphcation for the Pusl of wategoly No . _ .. _ & Commurnity, Le )
| c BCISTIORCIURIZ MY, without which the application will baajoctad. « L R ) . ] e : o
\ xv) o itihe nvalope cantalng mode 1han oha applicetion, olt tha pplications will bo rejacted, te
o i : ) l et ot e
! 1) - RRB moy hold mgtmn exemilnation rnywhere In the country, The Contern nlialted by RRD will bo final and binding.
. i .
! 12, The ducizion of I In Qi mintlors talsting 10 eligibllity, accaptanca or tojaction at tha spplications, lasun of fran Rall Passos, panally for fatse information, mode of safection, Cunduct of
4 verllten exzrlinatian aad Interview, sklAptituda tadt, allatmant al examination ennter, sataction, slotment of posts 16 selectad candic tes atc, will ba tinat ang binding on the candidates and
no unquiry of caitnaponagnee wl he antatatnad by e Ralway facralintont Doard th thin rogerd, )
1 “the Rathwry Racruiinam Boad ts nal responsibia for any lstvertont eror,
14, Any [egat iesies boding oul af this Fimplaymaont Hotlea shall fall wilhin tho tegai |\n|adit‘,ll06 of Cantrat Administentiva Trbunet 7 Courts 1n Guwahati only,
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Doar Cangldnie:
1
3 . ) 3 tot such 8 thiig ts npossibia. Tha e crutmant witt ba stictly 0o ment atong If you littan to
Rewote of tmusdastueals tnlgaly promisiig o ael vau sane favour We would ke 1o asswe | L ) " )
momlges Inf looux'«lrln.-m. o Aszeciaie wn!l'l Phayn, you Ao bound 1o lote your precnous candlasture Gandidatna who oblain sorvieen of (mporasnator in RIB Examination will bo debairad fot iile !rom.
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| ﬂ | lﬁe Genoral Secrotary, ' . 0(9{2,(', ’
oy  Indian [R&ﬂ“’ﬂ}’ Confercnce Amodauon i
o New Dcim e 7 /
b ' i . _.__.___., ‘

Sub: l(oqumt for NOC (No ()hjoulmn Certillc ate) (o apply for the post ol Law Assistant
~.inv goale 6500- 10500 vide RRB-Guwahati’s Employments Nohce No 1 of 2004 dated2-

06-04,
l

Rc:ﬂpcc,tud Sir _
| Most husably I em pleased to mﬁiﬂn you that- 1 lmv¢ complctcd ttm course. of
LL.B. from Guwahati University, the result of which fas been declared on 10-08-04. I am:
lgo gm!eihl 0 you for the pexmisslon accorded to me to aludy the: md coume \«ide your
Jetter No. hP/SlS"J dated 231299, | |

m me mmamnme advertisement for few posts. of law Ammnmt i m,:s!e 6500+
IOWUOL for N.F.Railway has been cixeulated by aj -(mwatu" £y :de\ itg (l?mpluymentv "
Notice' No.1 of 2004 dated 12-06-04 and the fa tt‘wipi of npplxcatifm lms hﬂen » S

emcmh.d to 70~08»M - | .

.-i

'Now I u.qtmst your honour 10 Hmﬁv pwwdo me ‘an NOC‘ (No Ob_;emml
Cortiticato) 6o that T can offer my wndidmum for tho almw-m?mimwd pust Aml for khia
act of your kindncse 1 shall remain g:,mtcmﬂ to you forever. , , .

The NO(“ may please be sent by FAX to thz: foilowmg I‘A‘( No et

»H;M{muw .
 FAXNo.' =& f=sSSodSE. - |
%6 - 9,~/;7<*1AC?/ |

| Thanking you, Sir.

Y oum sincer cly
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1%.9.2004 Present: The Hon'ble Mr. Justice R. XK.
Batta, Vice-Chairman.

The Hon'ble Mr. K. V. Frailadan
Member (A).

Heard Mr.A.Chakroborty, leavned
‘advocate for the applicant and also
Mr.J.L.Sarkar, learned advocate for the
" Railways.

1@-.;,.({\04\ Nelv reeakl :{"{V
The applicant has placed hefore
N

us a letter dated 9.9.2004 from Section

.

‘nginrer, M.¥.Railway, whereir it 1=

'~ stated that no ohjection certificate

fnmm cem ~cannot be issued at prnqent. 'Lem:ned.

“ﬁﬂ"‘ . advocate for the appllaant submits that
_the said order w111 have to be,

challenged. Ipn tHe circumstances learned

Si}&ﬂ ”\Aprﬁﬁ advocate for the applicant seeks leave
ectlon Ofjicer :

CAJ}GL#%MA:!FqV(H to withdraw khis application in order to

Guwahati-;&'0S . ) _ .
- file appropriate application. Leave 18

\ accordingly granted. 1

* 1

»ﬂk d} ) the applicatbion standn Adisposed
¥> FAH » £ aforesaid term.
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; L - T NEW DELHI- 120055 .
t * /No,EG/ %666/I. | © Dated 11 th 5ept,-2001. /-
L Al s S.EANG; 5 8, Es (NG/Inspa) v

Lo S.Es(NC)’,J.'Es.Gr.I(NC)’Larld.' SR
A "JiBs& Gr.-II(NC) Incharges.

TN

.[ o T Redeployment of Sarplus N.C. staff of« RN

.’ IiR. C.Bsm on Northem Rai lw ay~~Options.

e Due to'closure of Neutral Control points over zonal '
------- © .l Railways,the NeCes staff have been. rendered sxiplus.

f " accordingly, applic ations are invited £xom- Group L sLAN
! a qupexvisory- staff and also t rom - Group' D" uh- gkilled
- Staff-'(ﬂelper-Gr.I' and II ) of N.Co Organi sation,who |

"¢ are in B-one medical category and willing to.woxk ‘

in Delhi ‘pivision of Northem: Rallway. -
: . Thé..cqnsént"Of such willing Group'C' and Group'dD’
; . NiC..staff should reach this office on or befdre '
f . 3).9.2001 positively, so that further necessary sction’

may be initiated. - S T e
: N R
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